> T EMNO3 2 COURT NO. 4 SECTI ONXA

SUWPREMECOURTOFIT NDI A
RECORDO-FPROCCEEDI NGS

Vi LAPPEALNJs). 824702001

KERALASATECASHEWDEVEL OPMENTCORP. Appel | ant (s)
VERSUS
SHAH AL HAS SANMISSALI AR&ANR Respondent ( s)

(Wth appln(s) for directions,Intervention/l nplead nent
and office report)

W T HCuvil Appeal NO 8 2 4 8 of 2001
(Wth office report)

Civil Appeal NO. 8 2 49 of 2001
(Wth appln(s) for directions,Intervention/l nplead nent
and office report)

Civil Appeal NO 8 2 500f 2001
(Wth appln. for clarification and exem fromfiling
c/c of the inpugned judgnent)

Cvil Appeal NO. 8 25 1 of 2001
(Wth appln. for exem fromfiling c/c of the inpugned
judgnent and office report)

Civil Appeal NO. 8 25 2 0of 2001
(Wth appln. for intervention/inplead nent and directions and
of fice report)

Cont. P(C No. 345/ 2003inCA No. 8247/ 2001
(Wth appln. for exem from personal appear ance and

of fice report)

(For final disposal)

Cont. P.(C) No. 346/ 2003inCA No. 8249/ 2001
(Wth appln. for exem from personal appear ance and

of fice report)

(For final disposal)

Cont. P.(C) No. 347/ 2003inCA no. 8252/ 2001
(Wth appln. for exem from personal appear ance and

of fice report)

(For final disposal)

SLP(C No. 21913/ 2002
(Wth appln. for perm ssion to place addl. documents on record
and directions and with prayer for interimrelief and office report)

-2 -

SLP(C No. 24683/ 2002

(Wth appln. for exem fromfiling c/c of the inpugned judgnent
and with prayer for interimrelief and office report)

(For final disposal)

SLP(CQ No. 133/ 2003

(Wth appln. for exem fromfiling c¢c/c of the inpugned judgnent
and substitution of Lrs. of the deceased respondent)

(For final disposal)

Date: 2 9/ 02/ 2 0 0 8 These petitions were called on for hearing today.



BLED. JUSTI CEAR JI TPASAYAT
HONBLEM JUSTI CEP. SATHASI| VA M
For Appellant(s) M. T.L.V.lyer, Sr. adv.
M. K R . Sasipr abhu, Adv.
M. MK Sr eegesh, Adv.
For Respondent (s) M . Yasobant Das, Sr. adv.
M. Anol  Si nha, Adv.
M. R S atish, Adv.
M. Bha r at Swaroop Singh, Adv.
M. Vijay Ku mar P a ndita, Adv.
M. P. Kr i shnamoorthy, Sr. adv.
M. CS Raj ani, Adv.
M. MT. George, Adv.
M. Deepak Pr a k a s h, Adv.
M. Naigal Ku ma r , Adv.
Ms. Usha Nandi ni, A dv.
M. Ra mes h Babu MR, Adv.
M. GPr akas h 6 Adv.
M. A Raghun ath, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Li st these matters on 1 2. 0 3. 200 8.
Though the sane is a non- mscellaneous day but | ooking to

the nature of the controversy,
ni scel | aneous day i.e.

non-

(Shashi Sareen)
Court Master

these matters shall
12. 03. 2008.

be placed on a

(Rames h Chand)
Court Master



